OA 375/03 :

28.2,2005
Hon®ble Mg, A.K. Bhatnagar, J oMo

Nene has appeared en behilf ef the applicant,
even in the revised call.

Frem the perusal ef the erder sheets it is seen
that the applicant'’s ceunsel is takdng time fer filing
a fresh Vakaltname en behalf ef the applicant, As earlier
ceunsel Shri K.C. Sinha fer the applieant has been
appeinted as Assistant Seliciter General in the Hon‘®ble
High Ceurt. It is alse seen that ne rejeinder has been
o filed by the applicant se far. It is made clear
that if nene appears en behalf ef the applicant en the
next date, apprepriate erders shall be paased.,

Shri Vined Kumar helding brief ef Shri s. Singh,
learned counsel fer the respendents submitted that the

4
snsA“?f 8hei R.K, Mishra has already been expired and
he is ne mere Gevt., ceunsel, therefere, his name be
deleted as respendent’s ceunsel and the name of Shri
S.Singh be shewn in the future cause list as respendent's
ceunsel,
List en 5,4,2005,
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